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(v) the suggestion of Government
of Maharashtra for the abolition of
training of commercial Apprentices
would be placed before the Central
Apprenticeship Council

Itemi 5: Problems connected with the
collection of claimed member-
ship figures as on 31-12-1977 on
industry-wise basis and over
all industry figures as on
31-12-1978

Realising that, in the absence of veri-
fied membership figures, Government
should at least have claimed member-
ship figures, both over-all and industry-
wise, for purpose of giving trade union
representation on tripartites, it was
agreed that that the relevant industry-
wise figures for 1977 would be compiled
and furnished by the State Govern-
ments to the Central Government im-
mediately when this has not already
been done and that both over-all and
industry-wise figures for 1978 would
be furnished in the gquickest possible
time.

Item 6: Women Employment and the
enforcement of the various
provisions of the Acts pertain-
ing to women workers.

A request was made to the I.abour
Secretaries of the Stale Governments
to ensure the implementation of all
laws giving protecticn and welfare to
women workmen. It was advised that
those State Governments which have
not as yet set up Advisory Committees
under The Equal Remunerstions Act,
1976 may do this immediately and send
information to the Government. The
need for sending of returns on the im-
plementation cf the above mentiored
Acts was also emphasised. Stress was
laid on promoting self-employment
schemes for women.

Item 7: Working of the Beedi and
Cigar Workers (Conditions of Em-
ployment) Act, 1966

The State Governments were urged
to take action for more effective im-
plementation of fhis Act. However, for
want of time, -fhe item could not be
discussel in detail.
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Ntem 8: Inter-State Migrant Labour

The Conference noted that the Cen-
tral legislation on the subject would be
brought into effect as soon as the
model rules of the central and the
State Governments Rules were framed.

Item 9: Other Points

(a) Proposals on the amendments
to the Motor Transport Workers
Act

The State Governmernts were request-
ed to expedite their comments cn the
proposals for the ‘amendments to the
Act arising out of the recommendations
of the 2nd Conference of the Chief In-
spectors appointed under the M.T.W.
Act. O

(b) Parliament Assurances

The Chairman of the Conference re-
quested the Labour Secretaries to fur-
nish information, without delay, on
the pending parliament assurances to
enable the Central Government to ful-
fil them within the time limit pres-
cribed.

Codification of Labour Laws

541. SHRI P. M. SAYEED: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are consi-
dering codification of Labour Laws
and bring about g uniformity in the
hundred odd labour laws now in exis-
{ences; and

(b) if so, when the fina] decision
is likely to be arrived in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOR (SHRI T. AN-
JIAH): (a) and (b). The question of
evolving a Central Labour Code came
up before the National Commissicn on
Labour (1969) by way of a recom-
mendation of the ©Study Group on
Labour Administration. That Commis-
sion did not consider it feasible in
view of the variety of subjects ccvered
under different Labour Legislations, It
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ijs proposed to discuss in the next meet-
ing of State Labour Ministers the ques-
tion of uniformity of labour laws,

Conference on National Wage Policy

542. SHRI P. M. SAYEED: will
the Minister ¢f LABOUR pe pleased
to state:

(a) whether the Labour Ministry
wag proposing a tri-partite conterence
for evolving a national wage policy;

(b) if so, when the same is likely
t0 be convened: and

(¢) what are the other subjects
likely to pe discussed?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) (a) to (¢): A  Tripartite
Conference is propesed to be held scon
after the current Parliament Session.
The Agenda for the Conference has
not been finalised.

Loss to Rallways due to power crisis
in Eastern Region

543. SHRI P. M. SAYEED: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether jt is a fact that serious
power crisis has engulfed the whole
of eastern region and is having very
adverse effect on the running of trains
due to which Railway has to bear a
heavy loss;

(b) if so, whether during the month
of May loading of raw materials from
the steel plants has been seriously
affected due to frequent power cuts;

(¢) whether it has been estimated
that the South Eastern Railway has
lost loading to the extent of 200
wagong from the washeries alone;
and

~ (d) what steps are being taken to
improve the position?

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAICWAYS ’(SHRI
C. K. JAFFER SHARIEF) (a) Rail
operations in Eastern Sector have been
adversely affected due to extensive
Power cuts. This has had an impact
on railways’ earnings also.

(b) Yes.

(¢) Yes.

(d) Constant liaison is being moain-
tained with Ministry of Energy, Damo-
dar Valley (Corporation and the State
Electricity Boards to maintain the. re-
quired power supply fo railway instal-
lations such as marshalling yards, re-
pairs depots, locomotfve sheds and
watering points.
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